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MR. SPEAKER: 1 am not dosing 
the matter. He can write to me. But 
now I cannot allow it. 

SHRI H. N. MUKERJEE (Calcut· 
ta North East): I cannot understand 
how it is that the Minister has been 
permitted to make a one sentence 
statement and he was not asked ear-
lier to have a look at the statement 
of the Hon. Member. The difficulty 
is, the Minister merely tries to con-
tradict what the Hon. Member has 
said and we are left high and dry. 
This is the fa~ end of the session. 
You were adVising Mr. Ranga to 
write to you. Tomorrow we are de-
parting. At the end of the Session 
are we going to have the feeling 
that Shri Basu made a statement 
which the Minister contradicted and 
we do not know what to do about it 
(Interruptions). 

SHRI P. RAMAMURTI (Madu-
rai): Sir, since a serious allegation 
has been made about a particular 
Hon. Member and even after con-
tradiction by the Hon. Member con-
cerned he sticks to it, I think some 
method must be found out to know 
the truth. 

MR. SPEAKER: I am not object-
ing to it. You find the relevant rule 
and do anything. 

SHRI RANGA: We expect the 
Chair to give a direction to the 
Minister. I have put it in the softest 
possible manner that they should not 
indulge in these false charges. 

MR. SPEAKER: You have said 
about all Ministers in general. 

SHRI RANGA: In this particular 
case the Minister still sticks to it. 
What does it mean? We say one 
thing, he says another thing and. 
therefore, somebody else has to take 
a decision. I can only say, Sir, that 
you should be good enou):(h to con-
sider this matter as pertaining to 
the question of privileges of Mem-
bers. Therefore, I request you to 
keep it on your Table for conside-
ration and to be referred to the Pri-
vileges Committee. 

Some Hon. Members Tose-

MR. SPEAKER: Order, order. I 
am not allowing a discussion on this. 
We are passing on to the next item. 
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THE MINISTER OF LAW 

(SHRI GOVINDA MENON): His 
prayer is that it may be admitted 
and taken up in the next session. 

SHRI R. D. BHANDARE (Bom· 
bay Central): Sir, I rise to a point 
of order. When the matter is before 
the Supreme Court. ... : .... 
.n",!~: it ~ ~ Tf 

<:f'IT~~m:if~..r.r 
~~"<\!OT~Iir<TW~tl 



2981 Mlltt~runJerRulem BHADRA 7, 1890 (SAKA) 'Matterunder 2982 

.... iro srfiJf;:Irr it; mitt I lII1'f 
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SHRI R. D. BHANDARE: Sir. the 
subject matter of the' proposition 
on which Shri Madhu, Limaye is 
speaking is before the Supreme Court 
and therefore that porposition should 
not be allowed to be spoken of in 
the House at all. 

MR. SPEAKER: I am very clear 
in my mind that it is admitted in 
the Supreme Court and no further 
discussion should be allowed here. 
It is sub judice. I thought the Hon. 
Member wanted to make a mere 
statement. Since it is already in the 
Supreme Court no further discus-
sion can be allowed here. I am ex-
tremely sorry to say that I did not 
see the statement. It is on the Agen-
da no doubt, but I would request 
Shri Madhu Limaye now not to pro-
ceed with it. 
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MR, SPEAKER: I appeal to him 
now. It is in the interest of both 
the partie~. 
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MR. SPEAKER: It is very diffi-

cult for me to say that. 
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in allowing it. 

'"'If!~ : qyq ~ ~ ~ 
~,.;rt:lqyq~~~~ 

Rule 377 
~ ott ~ I lII1'f <tt ~ ~ 
wr-rr ~ ~ ~ it lII1'f ott 
<titf ~ ~~~1rttm ~t'f 
~<titf~~~1 

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): Kindly see rule 186. 
It clearly says: 

"it shall not relate to any matter 
which is under adjudication by a 
court of law havm~ jurisdiction 
in any part of India." 
Therefore. if it has some relevance 

to what is pending in court, it can-
not be raised. 

SHRI NATH PAl (Rajapur): 
What is under adjudication? 

l\IR. SPEAKER: All right. Let 
Shri Limaye continue his statement. 
Let him have that satisfaction. 

'" "'! ~ : if f.rq-qT if; m 
it ~ ~ t ~-~1If it it ~ 
'lIT ~ t? 
SHRI A. S_ SAl GAL (Bilaspur): 

Sir, I rise on a point of order. I will 
quote the relevant rule also. The 
rule says: ' 

"A member who wishes to bring[ 
to the notice of the House an' 
matter which is not a point 0 
order shall give notice to the SeIN 
retary in wnting stating briefly tlRI 
point which he wishes to raise Jea-
the House together with reasrtion 
for wishing to raise it, and was 
shall be permitted to raise it (been 
after the Speaker has given 11 of 
consent and at such time and ,d the 
as the Speaker may fix/' yester-
Wh h . !en le-

. en you ave not given cOiat this 
It cannot be taken up ...... " .... j 
Tuptions). o~ected 

MR. SPEAKER: Will you a' he has 
ly sit down? May I reques 
order in this .House? If I do 
permission, how can it com. ~) : 
agenda? I was only sayi~ tJ ~ 
out going into the details, ''lfi ~ 
take, I have given permissi( 
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[Mr. Speaker.] 
my mistake. Still. since he is insisting· 
on his right. I said "come along. 
read it". 

'"""~~: it ~ if; m1f 
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MR. SPEAKER: You cannot say 
what I feel. I feel I have made a 
mistake. 

'"""~~: iro ~ ~ 
~ srfil.lfr if; ;ITt if ~ ~ if; 
;ITtif~~l 

SHRI THIRUMALA RAO (Ka-
kinada): Sir. when you have said 
that it was by mistake. it is up to 
Shri Limaye not to take undue ad-
vantage of it. You have been velY 
ac<ommodating and it is very unfair 

'for him now .......... .. (interruptions). 
\fR. SPEAKER: Let him lead it. 
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~'fiT~~~ t. 
lffifIlfi Cf( ~ ~ w;fr ~ I 
~~~"","mliiTif 
!lIT'ritt ~ if ~ fit;: 

"Hence I consider that discus· 
sion on the notice of motion 
should be postponed until the 
court has delivered its judgment. 
I am. however. clear that the mat-
ter is of public importance which 
should be discussed in the House 
and its importance will not be 
lost of the House waits until the 
court has adjudicated in the mat-
ter." 
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ffit~m~it""=~ 
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f.1l:;f ~ ~ ~ t:-
Upon perusing the petition and 

the accompanying documents and 
upon hearing the petitioner in 
person the Court directed the is· 
iue of Rule Nisi, to be connected 
with other Kutch matters. No ex-
Parte stay. But notice of motion 
may be taken out. 

Ordered on 26th August, 1968 
1. Chief Justice Mr. Hidayatulla 
2. Mr. Justice Shelat 
3. Mr. Justice Bhargawa 
4. Mr. Justice Mitter 
5. Mr. Justice Vidyalingam. 
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(At this stage there was some dis-
turbance in the Visitors' (Ladies) 
Gallery). 
(Interruption). 

MR. SPEAKER: Order, order. 
Whether you discuss it in the next 
session or not all de~nds upon whe· 
ther by that time the Supreme Coun 
decides it or not. I can entirely agree 
that after the Supreme Court deci-
sion you have a right to discuss it. 
This House is the highest authority; 
but let us see. 

2-34 HRS. 

MOTIONS RE: JOINT COMMIT· 
TEE ON FOREIGN MARRIAGE 
BILL-Con/d. 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LAW (SHRI 
M. YUNUS SALEEM): Mr. Spea-
ker, Sir. I had moved the motion 
yestereday. The motion which was 
moved on the 13th August has been 
circulated for the information of 
Hon. Members of the House and the 
objection which was raised yester· 
day by Hon. Members has been re-
moved. Therefore I request that this 
amendment may be accepted. 

MR. SPEAKER: He has corrected 
and circulated it. I hope. he has 
the leave of the House. 
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